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[Prof. (Mrs.) Asima Chatterjee] 
taken up more   extensively.   Now, 
so far as education is   concerned, I 
think the whole   policy is to  be 
revised.   How to improve education, 
how to eradicate illiteracy? I would 
like to suggest that book  learning 
has to be partially  substituted by 
practical work, games, craft work, 
field work and social   services and' 
to give training about the environ 
ment and in order to nourish stu-
dents' interests and curosities, em 
phasis should  be laid on   work 
programmes,  sicnece with general' 
education and cultural programmes 
for developing power of creataivity 
in children, as suggested byGandhiji, 
the Father of the   Nation.    For 
successful  implementation   of the 
future policy, as mentioned in the 
President's   Address,    all    parties 
should cooperate, as mentioned by 
my honrible colleague, Mr. Kapil 
Verma, and we should work unitedly 
for the economic growth of   the 
country in order to build a strong 
India and also we should make 
serious effort by providing the com-
mon man with essential commodities 
at reasonable prices at least   for 
survival and by providing them job 
opportunities so that they can lead 
a good life. 

Regarding wasteland develop-
ment, the Wasteland Development 
Board has been constituted and it 
was decided that fodder and fuel-
would should be grown. But so far, 
nothing has been done and 
therefore, it is my request to the 
present Government to formulate 
some programmes for the 
development of fodder and fuel-
wood in wasteland. 

While concluding, I most say 
that until and unless we work uni-
tedly, it is impossible to build a 
better and strong India and also to 
maintain the national unity and 
integration. It is my last speech 
because I am going to retire in May. 
It would be a. pleasure for me if the  
Government accepts my sug- 

gestions and I would be extremely 
grateful. Thank you. 

THE VICE-CHAIRMAN (DR.. 
G. VIJAYA MOHAN REDDY): 
Dr. Ratnakar Pandey. 

SHRI FAWAN KUMAR BAN-
SAL: Sir, now we have one hour 
and within one hour, this matter 
regarding Nizamuddih incident can 
be disposed of Otherwise, we won't 
be able to take it up. So please ask 
for Home Minister's statement. (In-
terruptions). 

SHRIMATI JAYANTHI NAT-
ARAJAN : We will be very brief. 

SHRI PAWAN KUMAR BAN-
SAL: We will be brief in our clari-
fications. I request if, you take it up 
right now, we will be able to 
conclude it. 

THE VICE-CHAIRMAN (DR. 
G.  VIJAYA  MOHAN   REDDY): 
Will the hon. Minister   agree ? 

THE MINISTER OF HOME 
AFFAIRS (SHRI MUFTI MOHA-
MMAD SAYEED): Yes   Sir. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): 
Shall we take it up  

4-00 P.M. 

STATEMENT BY   MINISTER 
Re.   Police   Firing   in Nizamuddin 
Area of Delhi 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): 
Copies of the statement have to be 
circulated. 

SHRI PAWAN KUMAR BAN-
SAL (Punjab): Let the Minister 
start. 

THE MINISTER OF HOME 
AFFAIRS (SHRI MUFTI MOHA 
MMAD SAYEED): Sir, I wish to- 
apprise __ (Interruptions). 
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THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): 
Copies have Hot reached the Mem-
bers. 

SHRIMATI JAYANTHI NAT-
ARAJAN: We don't mind that the 
copies have not been given. We are 
not objecting to the statement being 
made. Let him make it. (Interrupt 
tions). 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): 
We will wait. 

 
SHRI PAWAN KUMAR BAN-

SAL: We are not insisting on the 
copies. Let the Minister, make the 
statement. 

SHRIMATI JAYANTHI NAT-
ARAJAN: We only requested the 
Home Minister to come at 4 O' 
cloek. We are not objecting. (Inter-
ruptions). 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): 
Let them come to art agreement. 
(Interruptions). 

SHRI KAMAL MORARKA: .. 
Let them note down the points and 
ask their clarifications. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY) : 
If all the Members agree to it, the 
statement can be made. Hon; Minis 
ter. ... 

SHRI MUFTI. MOHA-
MMAD SAYEED : Sir, I wish to 
apprise the hon Members of this 
august House about the uriforunte 
incident which took   place in the 

Nizarnuddin area   of New Delhi on 
the morning of 17th March 1990. 

On 14th March 1990. the office-
bearers of the Arya Samaj, Jor 
Bagb, approached the local police 
for providing assistance to them' on 
17th March 1990 for the construc-
tion of a boundary wall around a 
plot of land measuring about 15 
Bighas adjoining the cremation 
ground on Lala Lajpat Rai Marg, 
opposite Lodhi Hotel. This plot of 
land has been a bone of contention 
between the Arya Samaj, Jor Bagh, 
and the Kabristan Management Co-
mmittee of Nizamuddin for some 
time past. Since the title of the land 
was in dispute the Arya Samaj was 
advised to postpone the construction 
till the title was established. In the 
past also, whenever the Arya Samaj 
had approached the police, they 
were persuaded to postpone the cons-
truction- The office-bearers of Arya 
Samaj and other local leaders also 
assured the local police in the meet-
ing held by the Additional Deputy 
Commissioner of Police (South Dis-
trict) on 16-3-1990 that they would 
only hold a 'satsang' and not under-
take any construction. 

However, on 17-3-1990, large 
crowd began collecting at the site 
from 7-15 a.m. onwards armed with 
hockey sticks, lathis, etc. and some 
vehicles also began to arrive with 
bricks. Sensing trouble, the local 
police which had only deployed a 
platoon earlier, summoned reinfor-
cements. Senior police officers also 
arrived at the spot. A large number 
of persons who had gathered at the 
site were disarmed of lathis etc. In 
the meantime, crowd belonging to 
the other community started 
collecting across the 'nallah' in the 
rear of the cremation ground and 
began pelting stones. A heap of* 
rags was set on fire by some mis-
creants. Tear-gas shells were fired 
by the police when the crowd did 
not heed the warning, but this pro-
ved ineffective because of the direc-
tion  of wind.  The  SHO,  Hazrat 
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[Shri Mufti Mohammad Sayeed] 
Nizamuddin H.N. Din, and S. I. 
Iqbal Mohd. had to resort to firing 
two rounds each from service re-
volvers. Thereafter, when the crowd 
oame on the Lajpat Rai Marg and 
started stopping vehicles and attack-
ing passengers, four tear-gas shells 
were fired to disperse the mob. The 
mob surrounded a Head Constable 
and a Constable and the Head 
Constable was beaten up mercilessly. 
Finding no alternative, six rounds 
were fired in the air to scare away 
the miscreants. 

The police had to resort to firing 
again to disperse the miscreants 
when a large number of persons 
gathered on the terraces of the 
buildings started attacking the police 
with stones etc. 

The Lt. Governor of Delhi also 
reached the spot. He talked to |the 
leaders of the Arya Samaj and the 
people of the Basti. Other political 
leaders had also arrived. The situa-
tion was thereafter defused. However, 
certain miscreants, while dispersing, 
set some jhuggis on fire. To disperse 
them, the police again had to resort 
to lathi-charge and firing in the area. 
A judicial inquiry by a retired 
Judge of High Court, Shri M. S. 
Gujral has been ordered into the 
incident. Ex-gratia payment of Rs. 
50,000/- to the next of kin of those 
killed, Rs. 10,000/- in the case of 
those seriously injured and Rs. 3,000/-
in the case of those with simple 
injuries has been announced by the 
Lt. Governor of Delhi. 

I would request the Hon'ble 
Members to join me in conveying 
the deepest sympathies to the be-
reaved families. We also share their 
grief. I would also appeal to all the 
Hon'ble Members to assist in main-
taining harmony and peace in the 
Capital. 

I would further like to inform 
the Hon'ble Members that   I per- 

■   ' 

sonally visited the site of the incident 
today and met the next of kin of the 
deceased persons and those who 
received injuries. The police autho-
rities have been asked to exercise 
utmost vigil and ensure that no 
untoward incident occurs. Financial 
assistance to the tune of Rs. 10,000 
to the next of kin of each deceased 
person and Rs. 3,000/- to each of the 
injured persons has been sanctioned 
from the Home Ministry's Discre-
tionary Fund. I assure the House 
that the situation is fully under 
control and all necessary steps have 
been taken to maintain communal 
peace and    harmony. 
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*Not recorded. 

THE VICE-CHAIRMAN (DR. 
G. VIJAY A MOHAN REDDY): 
What he has said will not go on 
record. 

SHRT KAMAL MORARKA 
Pandeji, in the morning, this matter 
was raised in the House and the 
whole House shared the concern and 
the whole House expressed the view 
that riot is a bad thing, and this 
happened in Delhi itself. The Op-
position wanted the Government to 
make a statement today itself. Mr. 
Gujral was here and he got up 
and instantly agreed to make a 
statement. My request to the Mem-
bers is this: Please ask your clari-
fications, whatever clarifications you 
want. But, if you spoil the atmosphere 
by making allegations against the 
Prime Minister, then we will atari 
replying to them. 

DR. RATNAKAR PANDEY! 
I am only stating the facts. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY) 
What are the facts? ___ (Interrup 
tions) --  

DR.   RATNAKAR  PANDEY: 
The Prime Minister is not going 
__(Interruptions) _  

THE VICE-CHAIRMAN (DR 
G. VIJAYA MOHAN REDDY)  
No. That will not go on record 
(Interruptions)--  

• 

THE VICE-CHAIRMAN (DR. 
G.  VIJAY A MOHAN REDDY): 
This will not go on record. Please 
confine yourself to the subject. 
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SHRI KAMAL MORARKA: Mr. 
Pandey, if you make allegations 
calling them as facts, then I will also 
say that it is the Congress (I) which 
has communalised the entire country, 
which has communalised the entire 
atmosphere in the country, to such 
an extent -that unless riots take 
place it will not feel happy. If you 
want, 1 will also say this. So, do not 
bring in these things. Hease ask? for 
clarifications. 

 

THE VICE-CHAIRMAN (DR. 
G. VIJAY MOHAN REDDY): 
Now,   Mr.   Dipen   Ghosh. 

SHRI DIPEN GHOSH (West 
Bengal): Sir, I am thankful to the 
Home Minister for his statement 
which 1 wanted today in the morn-
ing. But a copy of the statement 
could not be given to the Members 
because of some changes in the tim-
ings. Whatever the Home Minister 
might have stated, the day before 
yesterday, when it occurred—it oc-
curred in the morning—and when it 
was brought to my notice by our 
party in Delhi, I went to that place. I 
inspected the place and ] talked to 
the residents there. I talked to the 
police officials posted there. Then 
having come back, I talked to the 
Home Minister twice, once im-
mediately after coming back from 
the place and again in the afternoon 
whom ) heard certain other develop- 

ments had taken place in the mean-
time. It is a matter of very serious 
concern in as much as in that parti-
cular place even in 1947 there was 
no such communal clash though 
many years since there was a Muslim 
mohalla on this side of the nullah 
and on the other side of the road 
there were Hindu areas. That area 
where people hitherto were living in 
communal harmony, suddenly plun-
ged into communal clash. It is true 
that there is a dispute as to the 
ownership of that land, the land on 
which there is a burning ghat and the 
land on which there is a Muslim 
burial ground and there is' no iden-
tifiable demarcation between the 
two pieces of land. There was a 
dispute from the burning ghat side 
with people from Arya Samaj de-
manding that that land was theirs 
and that land also extended to fur-
ther areas, and from the other side 
people claiming that that land be-
longed to Waqf. It is also true that in 
the meantime on the land which is 
reported to be belonging to Waqf 
some jhuggis have come up where 
some Bangladeshi migrants are 
living, very poor people; some rag-
rickers also live there. I was shown 
the plan of that land by the residents 
there where they identified that that 
land belonged to Waqf, it was a 
Waqf property, on which those 
jhuggis have come up. (.interruptions) 
1 am narrating whatever I have 
gathered and 1 know what 
clarification to ask and from whom. 
You need not advise me. (interrup-
tions) Naturally there is a dispute. I 
want to put the whole thing before 
the Home Minister. The whole thing 
was like this. Advance intimation 
was given to the concerned autho-
rities that on that day morning there 
would be an attempt to.construct that 
wall. But unfortunately as I saw and 
as I was told by the residents, no 
precautionary measures were taken 
to prevent those people from 
constructing that wall.... 

SHRI M. M. JACOB (Kerala): It 
seems the polioe was ready for 
firing. 
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SHRI DIPEN GHOSH (West 
Bengal): When I visited that place 
1 saw that the wall was half-cons- 
trusted, it looked freshly construc 
ted, in the shape of a half-construc 
tion. Tfhere is another information, 
a very disquieting information, which 
1 received, which I would like to get 
clarified or denied or substantiated 
by the Home Minister, that even on 
That day the wall remained half 
constructed and after   the arrival of 
the police by the evening that was 
wholly constructed. That informa 
tion prompted me again in the 
afternoon to telephone him. So I 
would  like to  know____  

SHRI VITHA-LRAO MADHAV-
RAO JADHAV (Maharashtra): What 
is the clarification you want ? 
(Interruptions) You are wasting time. 
(Interruptions). 

THE V1CE-CHATRMAN ( DR. 
G. VIJAYA MOHAN REDDY): 
Please put the question. 

CHOWDHARY HARI   SINGH 
(Uttar Pradesh): You have   alread 
taken 10 minutes (Interruptions). 

SHRI DIPEN GHOSH: Despite 
information having been received in 
advance, why did tne local authorities 
not take the precautionary measures 
so that the wall could not be 
constructed and also in the presence 
of police authorities the half 
constructed wall could not be 
completed by the evening on that day 
day  This is my first   query. 

The second is that there is some 
gap in his statement. Maybe that 
report has been given to the Minister. 
When I reached there between 1 and 
1.30,I saw the the VHP volunteers 
and the Arya Samaj volunteers 
assembled in good numbers moving 
around with menacing gestures, 
having tatbis in their hands. So it was 
not that they were dispersed by the 
local  authorities.  In   fact,  I    had 

drawn the attention of the concerned 
police officals—of no less a person 
than the Assistant  Commissioner of 
Police and  Deputy Commissioner of 
Police and asked as to why they are 
being allowed to move around with 
such menacing gestures with lathis 
in their hands. So 1, would like  to   
know  from  the  Minister that 
despite orders from the above how 
and why, in what circumstances, those 
people were allowed to remain there  
with lathis  etc., and   move around 
in the area with menacing gesture at 
the place. 1 was shown the place 
from where the police had fired. 
May be, the people were on this side 
and people were also on the other 
side. Since that, was a very 
congested, crowded mohalla, without 
resorting to firing—because it is 
anybody's guess that in a crowded 
Muslim mohalla, a congested Mus-
lim mohalla, if the police fires direc-
ted   towards   that   mohalla,   then 
ordinary  people,  innocent   people, 
will be bound to fall victims to such 
firing. I do not want to dispute the 
presence of some trouble mongerers 
among the Muslim people also. I do 
not want to dispute that. I do not 
want to dispute that bote were 
exchanging stones, and .THE VICE-
CHAIRMAN (DR. G. VIJAYA 
MOHAN REDDY): Please put the  
question. 

SHRI DIPEN GHOSH: It is a 
question for the Administration that 
faced with such a situation whether, 
the police being called upon to bring 
about peace, to disperse the quar-
relling mob or the fighting mob, 
without firing towards the crowded 
mohalla, could do something else. 

Of course, a judicial inquiry has 
been ordered and all will come out. 
But the Police having fired in the 
direction of the crowded mohalla 
did not attempt to make a judicious 
effort to quell the communal clashes. 
The judicial inquiry will bring it 
out In the meantime, I would like 
to know whether that wall has 
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[Shri Dipen Ghosh] been 
fully constructed as reported to me 
and as I have seen or whether that 
wall has been removed and the 
status quo has been restored. If yes, 
it is good. If not, why and what 
steps the Minister would like to 
take ? 

SHRIMATI JAYANTHI NATA-
RAJAN (Tamil Nadu): I appreciate, 
Sir, that there has been lack of time 
and also the results of the judicial 
inquiry are still to come. Many 
other facts have to be ascertained 
after the judicial inquiry. Sir, totally 
rising above party lines, I would say 
with deep agony that these com-
munal clashes have occurred at a 
time when the whole country is 
worried about the future of Kashmir 
and so man other important issues 
like that which threaten the unity 
and integrity of the country. 

Sir, it seems that there is an 
extremely sinister nexus that seems 
to be developing. I hope I am wrong. 
I am sure he will reassure us. But 
the fact is that members of a parti-
cular party are totally in control of 
the civil administration in Delhi. The 
fact is that the Members of 
Parliament also belong to the same 
party. The fact is that all the news-
papers uniformly allege that the 
Police had a hand in this. Either the 
Police had a hand in this or the 
Police was a silent spectator to the 
whole thing. In certain newspapers 
they have even alleged that the 
Police acted as a buffer between the 
volunteers of the VHP and the 
people in the basti who were pro-
testing. This nexus is extremely dis-
turbing particularly in view of the 
fact that time and again from this 
side of the House we have been 
pointing out that the growing in-
fluence of certain fundamentalist for-
ces over the Government is some-
thing that is deeply worrying to all 
secular and national minded people 
in the country. So, my first 
clarification from the Home Minister 
is this. Is he aware of any such 
nexus ? Is there is possibility that 

the Police, as has been stated in all 
the news papers, have either been, 
egligent or indifferent or they have-
actively been a part of what has 
been happening ? This is a deeply 
disturbing situation. 

Secondly, in view of the fact 
that such a serious incident has. 
taken place. I would like to know 
whether the Government records 
actually show that the land belongs 
to the Waqf Board. If the Govern-
ment records actually show that 
then where was the question of 
telling the VHP workers that it had 
to be decided by the civil court ? If 
this is the status of the records, then 
it was the duty of the Government to 
protect the people in the basti and if 
the VHP or the Arya Samaj had any 
difficulty about (it, they could have 
approached the civil court later. If 
the records show that the land 
belongs to the Waqf Board, it was 
the duty of the Government to have 
protected those people which they 
failed to do. 

Thirdly, I am deeply concerned 
about the fact that even though two 
days have gone, till now I am not 
aware if any arrests have been made 
in this connection, especially the 
VHP has said that they are going to 
continue the building, no matter what 
happens. They are in a very militant 
mood. Have any arrests been made ? 
Are you going to arrest the anti-
social elements who are there and 
whosoever was res-" ponsible for the 
arson looting and the terrible 
incident. If no arrests have been 
made, then what is the reason ? Is 
the Police looking into it or not ? 

Sir, my last clarification is about 
the firing. The newspaper report is 
very disturbing because it says that 
the Additional Commissioner of 
Delhi Police, Mr. Prakash Singh, 
says that he does not know how the 
firing started. This was an 11-year 
old child who was in the balcony of 
a multi-storeyed house. When the 
Police had to open firing 
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on the civilian population, there has 
to be a reason. The Police have gone 
on record saying that they were 
fired at first by the people in the 
jhuggi. I find it very strange, Sir. I 
want to know from the Home 
Minister whether it was a fact. And 
who was the official who ordered 
the firing ? Why did he order the 
firing ? How did the firing actually 
take place ? 

Finally, Sir, there is one more 
report which says that bullets   
were 

 found in the 'durgah', in the place of 
worship which is there in the 'basti'. 
It is too much to assume that the 
people who live in the 'basti' have 
bullets nor would they attack their 
own place of worship. If bullets 
were found in   a    place 

 of worship, where from these bullets 
came ? I request the Home Minister 
to go into these aspects very seriou-
sly. Thank you, Sir. 
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{Transliteration in Arabic Script] 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN): 
Mr. Ahmed, I am sorry. (Interruptions) 

SHRI   SYED    SIBTEY   RAZI: Madam, 
I have also given my name. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN): 
Everybody has given his name. 

DR. ABRAR AHMED KHAN: 
Madam, only two or three minutes. 
(Interruptions) 

SHRI ANAND SHARMA (Himachal 
Pradesh): Madam, we would like to know the 
order in which the Secretariat had received the 
names and whether the Members who have been 
given time to seek clarifications gave their names 
after those who have been deprived of a chance 
to speak. Only that much, information. We 
expect the Chair's ruling. (Interruptions) This is 
something which we would like to know. 
(Interruptions) whether the names of those 
Members who have already been given this 
opportunity come after those names which had 
been given earlier. This is not fair. It is an 
individual right of a Member. There should not 
be any. We want only this much information.   
Nothing else. (Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI     JAYANTHI     NATARAJAN): 
Mr.    Sharma,   please  , listen to me.   What 
you have said is  perfectly   valid.   I   think     
the Secretariat    will    look    into    it s 
(Interruptions) 

SHRI ANAND SHARMA:! We would 
like to know why this is done. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN): I 
am sure you understand. 

*Expunged     as   ordered   by   the Chair. 

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): 
I have a request to the hon. 
Members. I think we have to stop 
now because the Home Minister has 
to reply. He will not be available 
tomorrow. We have to adjourn at 5 
p.m. I would request you to co-
operate with me. I am going to call 
the Home Minister.   There is no 
time.    . 

UnterruBtions\ 
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SHRI ANAND SHARMA: We 
do not understand this 
{Interruptions) The Chair cannot 
justify 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): Mr. Sharma, I am sure 
you will regret later on the remark 
you have made {Interrup~ tions) 
There is a rule that only one 
Member from each party will be 
allowed. It is there in the rule book. 
{Interruptions) Let me finish, Mr. 
Sharma. All I am saying is this. I 
asked right in the beginning, what is 
the view of the Members. We have 
to adjourn the House at 5 p.m. 
There are two things. First of all, it 
is a convention only that all 
Members who have given their 
names will be allowed to speak, but 
the rule is that only one Member 
from each party will be allowed to 
speak. 

SHRI ANAND SHARMA: I 
have been a Member for six years. I 
am going out.   But let me say... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): Shall I read out the 
rule? 

SHRI   ANAND     SHARMA: I 
do not want to be educated. I am 
aware of it. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): Mr. Sharma, I think, 
you should not lose  your  temper. 

SHRI ANAND SHARMA: I  
am not losing my temper. 

Expunged as ordered   by   the 
Chair. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): It is not the business 
of the Chair to educate anybody. I 
am only asking you to listen to the 
ruling. 

SHRI ANAND SHARMA: 
Thank you very much. I am ex-
tremely grateful   to you. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): You should not make 
any remarks which you may have to 
regret later  on. 

SHRI ANAND SHARMA: I 
need not be educated 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN: It is not the business of 
the Chair to educate anybody, Mr. 
Sharma. {Interruptions) Kindly sit 
down, Mr. Sharma. I am on my 
legs.   Please listen to me. 

SHRI ANAND SHARMA: If 
that is the attitude. I cannot  help. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): Kindly listen to me. I 
am only trying to find out whether 
we can continue this later on or ask 
the Home Minister to reply. I am 
only seeking the permission of the 
House. There is absolutely no point 
in Members getting agitated like 
this. {Interruptiions) The Chair is 
the custodian of the rights of the 
House. All I am doing is seeking the 
permission of the House whether we 
should continue this later on. 
{Interruptions) kindly let me finish, 
Mr. Sharma. If the House agrees, 
we can sit till late in the night. We 
can adjourn now and meet again 
and continue with the discussion. 
But as I said earlier, the rule is that 
only one Member from each party 
is allowed to speak. But if there has 
been some problem about the order 
in which the names have been 
given, etc., the Secretariat will look 
into it. However, it is the discretion 
of the Chair as to who should be 
called and who should not be called. 
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[The Vice Chairman] 
It is absolutely the discretion of 

the Chair as to who should be 
called and who should not be 
called. I am only asking the House 
whether we should complete it now 
by asking the Home Minister to 
reply or continue with the dis-
cussion when we meet again. 

SHRI M.M. JACOB: Madam, 
may I make a submission ? 

SHRI ANAND SHARMA: On 
a point of clarification, Madam. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN) : Let me hear Mr. 
Jacob first. Then I will allow you. 

SHRI M.M. JACOB: Madam, 
the convention in this House is that 
all those who have given their names 
are allowed to seek clarifications. 
This is the convention in the Rajya 
Sabha  all these    years. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN) : That is what we are 
talking about. 

SHRI M.M. JACOB: I would 
only like to point out that this is a 
healthy convention. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NA-
TARAJAN): It is only a question 
of time. We are following that 
convention. If you want to come 
back at 6.30, I have no problem at 
all. (Interruptions). After the 
budget is over. 

SHRI ANAND SHARMA: I 
feel very sorry to point out that my 
objection as a Member, seeking 
protection from the Chair has been 
misconstrued and rather the Chair 
has misconstrued to an extent that I 
am being told as to what the rules 
are. We are here respecting the 
conventions, and the Member's right 
to seek clarifications must be 
protected. No Member should be    
deprived.. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN): 
At no point of time has the Chair said that 
the Members are not allowed to seek 
clarifications. The Chair objects if a 
Member uses the words, "I do not want to 
be educated . I think it is wrong, it is not 
the business of the Chair to educate any 
Member. It is only a matter of convention 
and in any case  discretion of the    Chair. 

SHRI    ANAND      SHARMA; 
You can say it is incorrect,   but I I 
have not done anything wrong. 

THE      LEADER     OF    THE 
OPPOSITION     (SHRI  P.    SHIV 
SHANKER): May 1 submit?   We can 
continue this debate after   the       budget.   
That would be much better. 

 
THE    VICE-CHAIRMAN (SHRIMATI 

JAYANTHI    NATARAJAN):    Is it     the 
will of  the      ' House that we adjourn now   
and meet again at 7.00 ? 

HON. MEMBERS:  Yes. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATA-
RAJAN): The House stands journed 
to meet again at 7.00    P.M. 

The House then adjourned 
at forty-seven minutes past 
four of the   clock. 

700 P.M. 

The House reassembled at seven 
of the clock,  The Deputy   Chairman
 
■ 
in the Chair. 
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THE DEPUTY    CHAIRMAN: The   
Budget.   Prof.    Dandavate. 


